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{b) if w0, the time since whon the schere
has been pending 3 and

(c) the reasons for delay in taking a
decision thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
() Yes, Sir,

{b) and (¢). The preliminary report ori-
ginally prepared in 1964 had to be revised as
a result of various developments such as mo-
difications in the scheme and in the cost esti-
mates, devaluation of the rupec in June,
1966 and devaluation of the Pound Sterling.
‘The expansion scheme has been since appro-
ved by Government.

12.01 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

REPORTED RESUMPTION OF NUN-RUNNING
oM Kesara 10 Evnorx

SHRI R. K. SINHA (Faizabad): Mr.
Speaker, Sir, I call the attention of the
Minister of External Affairs to the following
matter of urgent public importance and
request that he may make a statement
therzon

“The reported disclosure made by the
B. B. C. about the resumption of nun-runn-
ing from Kerala to Eurape.”

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : Gov-
ernment have seen press reports about a BBC
television programme on alleged resumption
of nun-running from Kerala to some European
convents. [hese reports have been contradics
ted by the Kerala Catholic clergy who are
said to have sent the girls, Government are
pmaking necessary inquiries in the matter,
and the facts will be placed before the House
ax soon a3 they are available.

In this connection, Hon'ble Members will
recill that similar allegations had appeared
in the press some time ago and the matter

+was discussed in the House. Government had
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then promised detailed and exbaustive ingui-
ries into the alleged sale of girls to foreign
Church organisstions, profiteering from such
sales, harsh treatmeat accarded to the girls
and of their use in menial occupations. Qur
inquiries, which have been completed, show
that broadly speaking the alicgations are not
Jjustified,

I place a copy of our report on the
inquiry on the Table of the House. {Placed
in Library. Ses No. LT-1561/72.)

SHRI R. K. SINHA : The reports that
have appeared in the Press say that the gicls
were sent to  Europe via circuitous routr from
Cochin to Bangalore and then to Bombay and
then to Athens. One Father Guwvanni of
Italy is supposed to have said that these girls
were treated like menials. An  English social
worker who was also reported in the B, B, (.
had said :

“The tragedy was that these girls could
not return home brcause they would bring
disgrace to their familics and the convent
was the lesser of the two evils for then.”

The Kerala Assembly also discussed this
and one of the representatives of the
Church who was not dsrectly connected
with it, said :

*“These girls were sent out by agencies
and by people who carned a sum of Ra.
25 lakhs in the process Sometimes, per
girl, the earning was Rs. 3,000 and some«
times, Rs. 5,000 "

Sir, the statement that has been placed on
the T'able of the House was made available to
me about a minute before the reply of the
hon. Minister came and I have hastily gone
thwough it and if the enquiry is correct and
exact, it is very good ; but whatever has
appeared in scctions of the Press needs a
thorough probe and enquiry,

On 26th August, 1970 also, assurances
were given in this House by the hon. Minister
at that time as all sections of this House were
exercised over the treatment givea to these
gicls and how they were wsed for monial pur.
poses. It is all right i they go out of India
out of religious exuberance, if they go out in
service of the Church, but if they were cxpe
loited, and if the recruitment of these girls is
dose for purposes of muking motey, bedsise
of their poverty, because of the fact of thelr
oot being very eduonted, became of the fuct
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that they have a lure for foreign travel, if
they are sent as menials abroad, it is certainly
a matter which should exercise the attention
of the Government.

The hon. Minister gave assurances in 1970,
The report of the inquiry has been placed on
the Table of the House today. I would only
appeal to the hon. Minister that it becomes
a national disgrace when on the British broad-
casting system, Indian character is put on
trial. Even if the Indian church or sections
of the Indian church are put there in a parti-
cular pnsition, that also puts the picture of
India in jeopardy in the sense that it implies
that there should be such poverty in sections
of the people of Kerala that girls would like
to opt out even through the clandestine sys.
tem of sale.

SHRI1 SWARAN SINGH : I have noted
his concern  which T share, but the inquiries
that we have made show broadly that the
suspicion that has been raised it not well

founded

SHRI  JAGANNATHRAO JOSHI :
(Shajapur) : What was the agency of the
inquiry ?

SHRI SWARAN SINGH : Our own

Missions abroad have looked into all these
cases, and our investigations show that out
of a total of morc than 1700 novices sent
abroad, only about 40 returncd before com-
pletion of training, and out of 700 nurse
trainces, about 15 returned prematurely.
They are at complete liberty to return and
these figures indicate that, by and large, the
vast proportion of them are generally happy
and they like the work for which they have
been sclected.

I would also like to add a word of caution.
Unfortunately, there is some controversy
going on in the international community
between the various churches, and some of
these reports have to be seen in that back-
ground,

oft sz fagr® woddr (vArfera) -
FSqe oY, A gA: WA AN A w9
W wreargn foar @ fr Paghrd =

TR Aoy F www A o qETATY

wrrfty go & SAst aiw ot wAeir )
TET qXg FT CF ATRATAT Iegia 1970 §
+ fear ar foasl oiw R arer gz
Fr T v A ) W AT BN
qE FWq & fqu Qq af wfge ? &
STAAT ATGAT § AT Y (A FT HRATHA
fear Ty § #ar 39% Aiw foie & fav
W W @ a9 aF qdGT FET 9@ 7
s & o afoory frrer §, € § qww
¥ 37 wdr &t g aFHT T g Hfew
75 10 qT st g frar gam § st
Are & @ ot Fr ey frarar
RIEGLE B
“‘Some of the results of its inquiry have
heen published. The Holy See has suspen-
ded further recruitment of Indian girls for
foreign convents until such time as ade.
quate safeguards and controls are estab-
lished in regard to their selection, recruit.
ment and training Furthermore, the Holy
See considers that the training and prepa-

ration of Indian girls for a religious voca-
tion can best be provided in India itself.”

a7 a7 fasre & grefr & wr @Y weAr
wErEg 13 agi 7 feafoat #y amc
A4 97 qOF INT 9 F qE @
Faegforat % wsft o€ 7 9w g o
g W faare @ % s w1 W @
Frd $ard ud F fag orar #r gafgy
FATATGAI S O & WIvw § AqT ¢
aEdr g, Wi § A7 o, giaaal ),
ffeat & w1 74} &, afx JqT IV Wrw
IR AT AT E A T ;W A Qe
Fx Arfeat ey § g ¥ar ® smasasan
2-xa% fag wig 7 werd fadat & Qo
ST A ¥ www 7§ gg @
STAAT ATEAT g F4T GTHIY, 9 a6 &
ARy arge AR ¥ qaR AR T S
TT W FT AAST TT ATGT T I, w47
T4 ¥ qEifysifcal @Y 18+ & fag
darc g fr o fadell & 9 o @
FUE A9F W oggfd B ¥ wow
TJifgg ? ' S '
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qzor § wrAr & 1 v arvdw TF AT
ot o sy W fawst uw fArd wd A
sregor oy &1 arar § 1 afea B e
W%aﬁﬁw 7y ardr &, fam
Frsder gereqz 7 Ava ferat s 2, F
Far ¥ qv & gg gy wAr 3 fw
fadeit ¥ wrgfeat 49 F7 a7 AT A
FTAT FAT TR ¥ AY FAT TR AT AH AT
g ?

fager fege & 1970 & fadm v
ﬂ%ﬁmafmmﬁﬁra‘raﬁ
¥ ZT7T §UT ATATFAT aET AT ITH FTA
st =g AR &1 o AAE dIAA AT A
ST wrEar § 6 e gz &1 drard
% frqr 3 7 v wrav grAger fody
£y aat & w8 oy aw fdem agA
feye & frard S @i Fr T OF
FeqT F #Aq ® fern g famm s
¢ ? en iy ag fwiwr = g fr=r=fr
G gA7AT 2 7 FA g9 qvAN ¥ A A
Ty &7 wifmw wrod 7 fade w oA
T qEAT &74 97 AW Ag AT g W
TET W@ TEAW ATA! B | A A
wedft o mfgar g1 A7 AT A1 A
fadeif 7 A7 7 o wrE A fagmi ¥
ffaa g7 A% 4@ gEm o fafy
% femaar s Ar gy {6 & W
fagq 31 Wy gt @z 7 o e € fe
FqT WTTR ZAAT QAF AG AFAT F 1 9
qz & @« 1972 FT A § 1970 w7
e adt A s G wer A A
Fw ad) o1 wed § fr ag wgfeat &
arer gwa %1 g gha & fAm @ w
ar A W wd WA E R AT
Jar Trar AR § I WA ®H Y AR
fan saa. frar a0 ?

SHRI SWARAN SINGH : Some of the
points raised by the hon. member  have
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already been gone into in the course of the
inquiry, and if he gocs through the report,
he will find replies to most of the doubts that
he has raised.

About the question whether any money
has been made or not, this matter also was
gone into 1n considerable detal in the course
of the inquiry and 1t has been established
that the actual expenditure incurred by the
clergies who were entrusted with the duty
of recruitrnent was less than the amounts that
had been received from abroad, but it has
also been established that this excess was
utilised for charitable purposes and the orga-
nisations that sent money also were satisfied
that this was properly  utilised for charitable
purposes 1in India

As for placing a complete ban on these
girls guing abroad, this is not at present
under consideration because enquires show
that most of these girls are happy. Most of
them are Christians alicady and if they go
abroad and want to adopt this as a profess-
ion, I think there is nnthing wrong, and we
should not be aver-sensitive about this

SHRI JAGANNATHRAO JOSHI: I¢
was a question of minor girls,

q=qq AZTT, 97 ATfEegn qmom av
7 AT AN Fwfiar fae
THE

ot wew fagr® anddy . & qor
qr fx ga#r & @ sk & g &
zasaTTfy ek ?

ssaw wQeq ;- Ay o w7 A gEH
L CAR

ot wene ax WSk ;. A gl
gamw Aifew faar av a@ ¥ arw ad
(TAT AT AT FE |

SHRI SWARAN SINGH : Al investie
gation agencies including the CBI were invol-
ved in this inguiry.
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SHRI C. JANARDHANAN (Trichur).
1 am glad the Minister has placed before the
House an exhaustive statement on this issue
though it is very late. As a member coming
from Kerala, I am more concerned about this
issue than many others. My hon. friend,
Shri Vajpayec, was very indignant about
sending our girls abroad for scrubbing the
floors of foreigners. [ also share his feeling.
But as a communist, at the outset, I should
say that 1 hold no brief for the Catholic
Church which has so mach ideological differ-
ence with us. But you must remember there
are two aspects to this question, one, that
there is so much educated unemployment in
Kerala which we realise and the other
that the Christian community is a dominant
community in Kerala and a strong minority
in India. As any other religious group, they
have the right to go abroad and propagate
their views, Of course. our country is sccular;

must

we have ne state religion ;. we give freedom
to every religion to propagate their views in
this tand. If the Ramakrishna Mission have
the freedom o send their  delegates abroad,
of course the Catholic Church should have
the same freedom 1o send their nuns abroad
to propagate their religion. But the issuc is
whether there was any complaint from the
girls themselves ;. whether  they were maltrea-

ted ; that is one thing

Then, thr question is whether minor girls
were sent abroad  from this country against
their wishes ; whether there were any com-
plaints from the  parents of the nuns or the
nurses. S many nurses are poing. You can
see that throughout India, in every State, the
nurses ave from Kerala, From most other
States they would not dare to go. But girls
from Kerala serve not only as sisters, not only
as nurses but as nuns and servants. You can
sce that. Is there any complaint from their
parents ? Is there any complaint from the
girls themsclves ? In there any com;')la.int that
minor girls are sent from here ? If it is there,
it should be looked into.

About Father Puthenpura and the Nir-
mala Institute, I also remember that in 19?0
his name was mentioned here, and now, in
his statement, the Minister says that there
was a surplus amount and it was uscd for
charitable  purposes. I should say it must be
looked into again, becausc there should not
be any cloud about this issuc. Going abma'd
is all right 1 they have that freedom ; but if
there is any trading and profiteering or black

marketing involved in this, it should be looked
into, and if they have made any profit on
it, and if it is channelised and credited to the
charitable institutions, I do not think it is
correct. So, that issue should be again gone
into. T appeal to the hon. Members and to
the Government that these things should not
be channelised into an anti-Christian campaign
or a tirade. In the context of present-day India,
anti-Muslim, anti-Hindu or anti-Christian and
such communal propaganda should not be
permitted in this land on any issue. So, you
must be extra-carcful. As a Member from
Kerala. 1 should like to point that out, and 1
seek an explanation from the Minister.

SHRI SWARAN SINGH : I have noted
with satisfaction some comments made by the
hon. Member. On the specfic points about
whiclt he has asked for information, 1 may be
permitted to give brief replies.

First of all, 1 would like to clarify that
no minor gitl is allowed to go out. The
minimum age is 19 yrars, and before pass-
port facilities are granted, every care is taken
to ensure that the girl is not a minor. The
minimum age for this is 19 years.

About the second query raised by the hon.
Member, there has been no  complaint from
the girls or from their parents.

SHRL ATAL  BIHARI  VAJPAYEE :
What about the girls who have come back ?

SHRI SWARAN SINGH : As [ have
said, out of 1700 girls, 15 in onc category-—
I have given the numbers-and 40 in the either
category have come back. The investigations
show that they are gencrally misfits there, in
the sensc that they were not perhaps prepared
for the rigorous life obtaining there, Therc-
fore, they camc back. 'This type of wastage
of people who give up their profession even
in our own country is not unknown. Many
people are recruited for some such avocations
and then there is wastage. They find that the
work is either too stringent or is not to their
liking, and they leave it. There is nothing
unusual in this,

About profitecring and black-marketing,
we have made enquiries, and to be fair to
them, I must say categorically that' there is
noevidence at all. What is happening there is,
the-sponsoring socictics. which again are reli-

B
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gious or charitable institutions in Europe,
have been sending money liberally, and the
understanding is that they have a sort of
reliance upon the Indian people who are
undertaking that recruitment and preliminary
training. The investigations show that what-
ever is the cxpenditure is booked as cxpen-
diture, and whatever remains, then on the
authority from the institutions that sent the
money, it is used for other charituble purpuses.
Thetre is nothing wrong in this

MR. SPEAKER : Shri Daschowdhury -
absent ; Shri Indrajit Gupta - absent.

12. 20 hrs.

RE. STRIKE IN SWADESHI COTTON
MILLS AND J. K. COTTON AND SPINN-
ING MILLS, KANPUR

st gHe QHe WAt (YY)
FqR WA

AW WEAT ;. W #7 T &L G
IR OE TR M AR R & AT AT
agt & faaar & gEEr gEr I
wEA & AT ¥ o QF faaz o ogrer
gr ®ar AT Wfed ) A9 FT W FA
& sy =tz

st TR0 QAo AN :@ T wATI
TN AT IATE

AOF REAA . M AN AEF E
# 7z & g v a8 ifwwr sofr qvr

SHRI S. M. BANERJFE : You are aware
that nearly 13,000 textile workers working in
Swadeshi Cotton Mills and J. K. Cotton and
Spinming Mills in Kanpur are on general strike
sincc the 28th of this month. They demand
implementation of the Khadilkar formula on
bonus.  As previously pointed  out, these
workess demarnded  implementation of  the
Khadilka: formula because they were paid
only 4 per cent bonus according to the Bonus
Act, ‘Lhe remaining 4.33 per cent was not
pant, although all the unions unanimously
agried 1o treat this amount  as ads ance, sube
Ject to vecovery in case the arbitrator—whe.
ther Mr, R. K. Khadilkar, the Union Labour
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Minister or anyone clse—gives his award aga-
inst the workers. The State Labour Minister
Mr, G. D. Bajpai had no objection to refer
the matter to Mr. Khadilkar and the workers,
union also agreed to this. The employers in
all fairness should now pay 3.33 per cent as
advance to the workers working in these two
textile mills on a fair understanding that if
Mr. Khadilkar pronounces his judgement
against the workers then this money will be
recovered As there is no risk involved in it
I should urge upon the Union Labour Minis-
ter to kindly make a statement so that the
workers may reconsider their decision and a
negotiated settlement can  be reached. In
consultation with the State Minister Lie should
direct the cmployers to pay 4.3%3 per cent to
the workers as advance, subject to recoverv.
1 should like to assure him on behalf of the
emplovees that they will abide his decision.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADII.-
KAR) : In this connection, 1 should like to
say that trade union leaders, the employers
and the State Government have been in touch
with me lately on thi, 1ssue  of the implenien-
tation of the ad hoc formula for the payment
of advauces wmn the Swadeshi Cotton Mills
Lamated and the J. K. Cotton Mills Limited
in Kanpur, which has led to the present strike.
I, on my part, have been trying to see how
best thus matter can be resolved quickly in the
interest of industrial production and peace.

I have been given to understand—1 am
glad to say—that the workers are prepared to
call off the strike if this issue is referred to
the Chief Labour Commissioner (Central) for
a settlement. In the circumstances I would
appral to the workers to call off the strike
immediatelv 3o that the Chief Labour Commi-
ssioner {Central) can enter into discussions
with the parties for promoting a settlement.

I am glad that Mr. Banerjer has raised
this issue on the floor of the H{ouse. The
Labour Munister of U. P. as well as the em-
ployers were in touch with me. The sugges-
tion of assuming responsibility for arbitration
by me is out of question. I discussed it with
them and they have said that whatever is the
dedision of the Chief Labour Commissioner
{Crntral}, that will be binding. So, I should
appral to Mr. Banerjee and through him to
the workers that they should call off the



